IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI

PRINCIPAL BENCH

C.P. No. 97(ND)/2016
IN THE MATTER OF:

Purna Kala Trust _ vreeerneenrennsensas.PELItIONEY
V. ,
M/s. Delhi Press Patra Prakashan Pvt. Ltd. & Ors. ..ccevieveeenenn Respondents

SECTION : UNDER SECTION 397-398 of the Companies Act

Order delivered on 08.08.2017
Coram: '

CHIEF JUSTICE M.M. KUMAR
Hon’ble President

Deepa Krishan
Hon’ble Member (T)

For the Petitioner(s) : Shri Yashraj Singh Deora & Ms. Asmita Singh, Advocates

For the Respondent(s) : Shri Ravjyut Ghuman & Shri Basit K. Zaidi, Advocates for
' Respondent No. 1-4
Shri Virag Gupta & Shri Gaurav Pathak, Advocates for
Respondent No. 5-7
Shri Amit Gupta, Advocate for Respondent No. 10-11

ORDER

This is a joint application filed by the parties in C.P. No. 97(N D')‘/‘2016 with a
prayer to take on record the deed of family settlement dated'28.(')6.2017 arrived
amongst the parties and direct the parties to be bound.by'/ the same. A further
prayer has been made for passing an order to dispose of the brésent Company

Petition i.e. C.P. No. 97(ND)/2016 in terms of the deed of the aforesaid family

wr_n’ent (Annexure-A).
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We have heard learned counsel for the parties it has been stated before us
that signatures on the settlement deed have been appended by the respective
parties and have been identified by both the learned counsel appearing for them,
although only a photocopy of a deed has been placed on record. On behalf of the
respective parties learned counsels have stated that the parties shall remain

bound by the terms of settlement and that the settlement was arrived at out of

their free will and volition.

Keeping in view the memorandum recording family settlément and the
statement made at the bar, we are of the view that there appears to be amicable
settlement between the parties. Accordingly, we take the photocopy of
memorandum recording family settlement dated 28.06.2017 on record. C.P. No.

97(ND)/2016 is disposed of in view of the family settlement.

The petition stands disposed of in the above terms.
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